FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S KENWOOD MERCANTILE
PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor | Kenwood Mercantile Private Limited 7

2. | Date of incorporation of Corporate | October 13th, 1995 T\
Debtor ==

3. | Authority under which corporate debtor | RoC-Delhi& Haryana
is incorporated / registered

4. | Corporate Identity No. / Limited | USI900HR1995PTC052303
Liability Identification No.of Corporate
Debtor

5. | Address of the registered office and | Registered office: Shop No.6. 2nd Floor.
principal office (if any) of corporate | Jagdamba Palace Near Gurgaon Dreamz
debtor Mall. Old Railway Road Gurgaon. Haryana |

122001. ‘

6. | Insolvency commencement date in | 30th June 2022
respect of Corporate Debtor (Order received by email on 4th July. 2022) ﬁ

7. | Estimated date of closure of insolvency | 27th December. 2022 (180 days from the |
resolution process Insolvency Commencement date i.c. 301h“

June, 2022). |

8. | Name and Registration number of the | Name: Ashwani Kumar l
insolvency professional acting as interim | Registration No: IBBI/IPA-001/1P- ]
resolution professional PO1015/2017-2018/11666 l

9. | Address and e-mail of the interim | Address: 26. Todarmal Road. Near Bengali |
resolution professional, as registered | Market, New Delhi - 110001 )
with the Board Email Id:

ashwanikumarsaxenal207@gmail.com ‘

10. | Address and e-mail to be used for | Address: 26. Todarmal Road. Near Bcng;\li1
correspondence  with  the interim | Market. New Delhi — 110001 ‘
resolution professional \

Email Id: cirp.kmpl@gmail.com |
|

11. | Last date for submission of claims 19th July, 2022

(Copy of order dated 30th June 2022 of
Hon’ble NCLT, Chandigarh Bench in
Company Petition No. CP
(IB)No0.2/Chd/Hry/2021 delivered on 04th
July2022).

12. | Classes of creditors. if any, under clause | Based on limited information available.
(b) of sub-section (6A) of section 21. | there is no such class of creditors. )
ascertained by the interim resolution QAN AN
professional () ¢

T k[ B




W
|

13. | Names of Insolvency Professionals | Not Applicable

identified to act as  Authorised

| Representative of creditors in a class

| (Three names foreachelass) |

14, (a) Relevant Forms and Web link:
(b) Details of authorized | hitps://ibbi.gov.in‘home/downloads

representatives are available at:

Physical Address: 26. Todarmal Road, Near
Bengali Market, New Delhi — 110001 J

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of a Corporate Insolvency Resolution Process for M/s Kenwood
Mercantile Private Limited on 30th June 2022.

However, the Copy of order dated 30th June 2022 delivered by Hon’ble NCLT, Chandigarh
Bench in Company Petition No. CP (IB )No.2/Chd/Hry/2021 was received on 04th July 2022.

The creditors of Kenwood Mercantile Private Limited are hereby called upon to submit their
claims with proof on or before 19th July, 2022 to the Interim Resolution Professional at the
address mentioned against Entry No. 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
creditors may submit the proof of claims in person, by post or electronic means.

Submission of false or misleading proofs of claim shall attract penalties. _—

(X7 >

* A

(f’;( b(//
Wshwani Kiimar

Interim Resolution Professional

Date:05.07.2022 M/s Kenwood Mercantile Private Limited
Place: Delhi IBBI/IPA-001/IP-P01015/2017-2018/11666
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LUMmnX ¥ Lumax Mannoh Allied Technologies Limited ©K iaiN

Regd. Office: 2 Floor, Harbans Bhawan-ll, Cormmearcial Complax,
Mangal Faya, Mew Delhi - 110045
Tel: 011-45B5TE32. Email: Imat@dlumaxmad com, shares@lumasmail.com
CIN: U581 200201 3PLC 255654

GENERAL NOTICE

Notice is hereby given pursuan! to Section 201 of the Companies Act, 2013
(“Act”) to the Members of the Company that the Company infends to make an
application tothe Central Government for its approval under Secton 196, 197,
188 read with schedule ¥V, Companies (Appoiniment and Remuneration of
Managerial Personnel) Rules, 2014 and other applicable provisions of the said
Act, ifany, to appoint Mr. Yasuhiro Kato (DIN: 09536938), whois a non-resident,
and do not fulfill the criterion as laid down in clause (e) of part | of Schedule V of
the Companies Act, 2013, as Director R&D of the Company in the capacity of
Executive Director for a period of 3 {three) years with effect from May 09, 2022
on the terms and conditions and remuneration as approvad by the Board of
Directors in its meeting held on May 09, 2022 and also by the members of the
Company in their Annual General Meeting held on June 21, 2022,

For Lumax Mannch Allied Technologies Limited

. Jaikishan Taneja

Place: New Delhi Whole time Director

Date : July 05,2022 DIN: 08541300
FORM A |

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016] |

FOR THE ATTENTION OF THE CREDITORS OF
KENWOOD MERCANTILE PRIVATE LIMITED
~ PRELEVANT PARTICULARS _.
1.|Name of Corporate Debtor Kenwood Mercantile Private Limited
2. | Date of incorporglion of Corporate Debilpr | Crotaber 13th, 1895
3, | fauthearity undar which Corporata Deblor | RoC - Delhi & Haryana
is incorparated [ registarad
4. | Corporate Hentity o, | Limited Liabilgy
Ideniification No. of Comporate Debbor .
5. [Address of the regebened office and Registered Office: Shop MG, 2nd Floor, Jagdamba |
principal affice {if any) of Corparale Deblar| Palace Near Gurgaon Dreamz Mall, Qid Raiwesy Road
Gurg=an, Hanyana — 122001
30th June 2022
[Crder receivad by amail on 4th July, 2033)
2Tth Dacember, 2022 (180 days fram tha Inscivency |
Commencament daba |e. 30th June, 2022). |
Ashwani Kumar
Reg. No.: [BBIIPA01IP-PO101 201 72018111664

US1900HR1995PTCO52303

B | Inscévency commancement date in
recspect of Corporate Delitor

I, | Estimaled dale of closure afinsakwency
resalution process

B. |Marne and Registration number of the
insalvancy prolessional acting &s Inkerim
Frealulion Profeszional

4. |Addrass & amai aof tha infarim resolutian
profassanal, as regeshanad wilh the board

26, Todarmal Road, Mear Bengali Market,
Mew Delhi - 110001
Email: ashwanikumarsazena207Egmail.com

26, Todarrmal Road, Near Bengali Markal,

Mew Delhi - 110001

Email: cirp kmplitgmad com |
18th July, 2022 (Copy of oroer dated 30¢h Juna 2022 |
of Harble NCLT, Chandigarh Bench in Company
Petition Mo, CP (IBIMo. 2 ChidHn 2021 defvarad

orn D4k Jusy 2022

12 | Claszes of creditors, ifany, under clause (b} | Based on limited infoemation available,

of sub-sechion (54} af section 21, ascarzined | thera i no such class of craditors,

by e Interim Rasolutian Profiessiona!
13.{ Names of insoivency professionals idensfied| Not Applicable
ti act 35 auhonsed representative of crechtons
| TSt (VA THIAR Tor e}

14| (a} Pefevant forms availabie at

.| dddress and a-mail o be used o
comespandance with the Inferim
Resoiutian Professional

11| Lagt date for submessien of clalms

[a) Wablink: hitps:iibbi gov.inhome/downicads |
(b} Dedails of authorizad reprasendatives | (b) Physical Address: 26, Todarmal Road, Near
arg avaiable al: Bengali Market, Mew Delhi - 110001 |
Mot ke hereby given thal the Mational Company Law Tribunal, Chandgarn Bench has ordered the
commencament of & Corporate Insctvency Resalution Prooess for Mis Kermwood Mercantile Private
Lirnkted on 30th June 2022.
Heweer, the Copy of ordar dated 30ih June 2032 delivarad by Hen'bila RCLT, Chandigash Banch in
Ceenpany Patilion Ka. CP{IB|Me. 2Chd Mg 2021 was raceived on Dalh July 2022

E-Action Sale Notice For

Sale of Immovable Properties

Corporate Office:-, “Axis House C- 2 Wadla Internatlonal Centre Pandurang Budhkar Marg, WorI| Mumba| 400025
Reglstered Office: “Trishul”, 3rd Floor Opp. Samartheshwar Temple Law Garden, EII|sbndge Ahmedabad - 380006

Assets and Enforcement of Securlty Interest Act 2002 read W|th prowso to Rule 8(6) of the Security Interest

(Enforcement) Rule, 2002.

described immovable property is mortgaged/charged to the secured creditor,

1. The physical possession of which has been taken by the Authorised Officer of Secured Creditor will be sold
on "As is where is" , "As is what is" and "Whatever there is" on 27.07.2022, between 11.00 A.M and 12.00 Noon
(Last Date for Submission of Bid is 26.07.2022 till 5:00 P.M.) for recovery of Rs. 32,37,563.00 dues as on
02.07.2022 with future interest and costs due to the secured creditor from 1. JITENDRA KHURANA S/O
DEEPAK KHURANA, 2. MRS. BHANU KHURANA W/O JITENDRA KHURANA in Loan No.
PHR008601478434_PHR008601965666. Please refer the appended auction schedule for necessary details:-

‘Y Encumbran : Description Of Properties Date, Time, And Venue
No c(u|f Rna;)ce ey I"iﬁ'gﬁgttal For Public Eauction
. - Rs. 10,000
iV ™ Rs. 24695636 (RF) Rs Ten’ 5397.00 Sq. ft, Situated at Plot] AM and 12.00 Noon with unlimited
’Rﬂ%‘o‘w-‘(EMPT No. 14, 15 & 16, Gokul Dham| extensions of 5 minutes each at weh
through DD/PO in | Thousand f 5550 Khasra No. 678,| portal https://www.bankeauctions.co
favor of only) | Mauza Rawal Bangar Mathura.| e-auction tender documents
“Axis bank Itd. U.P. 281001. Bounded as:|containing e-auction bid form
payable at East - Road, West - Land Oq declaration etc., are available in thd
Lucknow/Agra Others, North -Land off website of the Service Provider ag
Others, South - Road. mentioned above.

on "As is where is" , "As is what is" and "Whatever there is" on 27.07.2022, between 11.00 A.M and 12.00 Noon
(Last Date for Submission of Bid is 26.07.2022 till 5:00 P.M.) for recovery of Rs. 16,65,076.00 dues as on
02.07.2022 with future interest and costs due to the secured creditor from 1. PRAVEEN VERMA S/O DHRUV
in Loan No. PHR008603731387 Please refer the

PRAKASH, 2. MRS. INDU W/O DHRUV PRAKASH
appended auction schedule for necessary details:-

iz Rs. 38,28,825/- (RPY Rs. 10,000/
NIL (RF) (Rs Ten sq. mt, situated at Plot Numbe AM and 12. 00 Noon with unllmlted

C-9 Kh No. 1041, Ram Mohan extensions of 5 minutes each at web

through DD/PO in | Thousand [ Nagar, Sector C, Lohamand portal https://www.bankeauctions.com
favor of only) Ward,Agra 282007, which is in e-auction tender documents
‘Axis bank Itd.’ the name of Mrs. Indu{containing e-auction bid form
payable at Bounded as: East: Other| declaration etc., are available in the
Lucknow/Agra Land, West - Road, North - Pk;l website of the Service Provider ag
Number C'10, South - Plo mentioned above.
Number C-8

37 The physital-possession of which has been taken by the Authorised Officer of Secured Creditor with besoid
on "As is where is" , "As is what is" and "Whatever there is" on 27.07.2022, between 11.00 A.M and 12.00 Noon
(Last Date for Submission of Bid is 26.07.2022 till 5:00 P.M.) for recovery of Rs. 23,90,155.00 dues as on
02.07.2022 with future interest and costs due to the secured creditor from 1. SHIV SHANKAR GAUTAM S/O
RAMESH CHAND GAUTAM and 2. VIMLA GAUTAM W/O SHIV SHANKAR GAUTAM in Loan No.
PHR008601951301. Please refer the appended auction schedule for necessary details:-

B Rs. 1091880/- (RP) | Rs. 10,000 : n ' etween 11.
166.70 sq. mt, situated at Plot : I
NIL RS, 10,978/-(EMD) (Rs Ten AM and 12.00 Noon with unlimited

No. 99, South Part Radhika| gxtensions of 5 minutes each at web

through DD/POin | Thousand | Enciave Colony Khasra No - portal https://www.bankeauctions.com

favor of only) | 136 Mathura, Mathura 281004 | o.auction tender documents
‘Axis bank Itd.’ U.P. Bounded as: East -|containing e-auction bid form
payable at Mathura Goverdhan Road, | declaration etc., are available in the
Lucknow/Agra West - Part of Plot No. 96 &|epsite of the Service Provider ag

95, North- North side part of | mentioned above.

plot no. 99, South - Plot No. 98

[For detailed terms and conditions of the sale, piease refer to the link provided In the secured creditor s website I.¢.|
https://www.axisbank.com/auction-retail and the Bank’s approved service provider M/S C1 India Private Limited at
their web portal https://www.bankeauctions.com, may also contact Mr. Mithalesh Kumar- +91-7080804466 The
auction will be conducted online through the Bank’s approved service provider M/s.C1 India Private Limited at their
web portal https://www.bankeauctions.com. For any other assistance, the intending bidders may contact Mr. Ravi,
Mobile No. (9838222188) of the Bank during office hours from 9:30 a.m. to 5:30 p.m. This Notice should be
considered as 15 Days’ Notice to the Borrowers under Rule 8(6) of the Security Interest (Enforcement) rule, 2002.

| "Date: 06.07.2022 Authorized Officer, Axis Bank Ltd]

SCO 87, 1ST FLOOR SEC 47 D, CHANDIGARH, 160047

Ea"ﬁr'"h""ﬂl-ﬂ EMAIL ID: CHANDIGARH@CANFINHOMES.COM, Mob: 7625079132

ASPENEDH] oyl s Tk L

TELEPHONE NO 0172-2632925, CIN: L85110KA1987PL0008699

The undersigned being the Aughorlsed Officer of Can Fin Homes Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interes|
Act 2002 and in exercise of the powers under the said Act and Security Interes
(Enforcement) Rules, 2002, issued a Demand Notice dated 02/05/2022 calling upon the
borrower’s Mr.Jaswant Pal, s/o. Ram Dev Pal and Mrs.Pooja, w/o. Jaswant Pal, to repay
the amount mentioned in the Notice being Rs.17,85,460.00 with further Interest af
contractual rates, till date of realization within 60 days from the date of the said notice.

The borrower’s having failed to repay the amount, Notice is hereby given to the borrower’s
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred under Section 13(4) of the said Ac
read with Rule 8 of the Security Interest Enforcement) Rules,2002 on this the 5th day o
July of the year 2022.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 o
the Act, in respect of the time available, to redeem the secured assets.

The borrower’s in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Can Fir
Homes Limited for an amount of Rs.17,85,460.00 and Interest thereon.

Description of Inmovable Property
Plot No.45-B, measuring 105 sq.yards comprised in khatha no.472/482, Khasrz
No.14/16/2(4-8),17/2(2-8), 25(1-15), 15/11/2(0-0) Kitte 4, 8 Kanal 11 marla its 105/513(
share i.e. 3.5 marla, Aman City, Block-B, Tehsil Kharar, Dist S.A.S Nagar, Mohali
Punjab-140301.  Boundaries: NORTH:OPENPLOT. SOUTH:ROAD
EAST:ROAD WEST:PLOTNO.44-B

Date:05.07.2022 Sd./-
Place: Chandigarh Authorised Officer, Can Fin Homes Ltd

e TR T 8 7
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R RESERVE BANK OF INDIA  Azadiy, b '.,-—

Arnrit Mahotsay El.

www.rbi.org.in

Auction of Government of India Dated Securities for
33,000 crore on July 08, 2022

The Government of India (Gol) has announced the sale (re-issug)
of four dated securities:

Sr.| Nomenclature Motified amount Earmarked for Retail
No. Nominal (in TCrore) | Investors® (in YCrore)
1| 6.69% GS 2024 4,000 200
2| 7.10% GS 2029 7,000 350
3| 6.54% GS 2032 13,000 650
4| 6.95% GS 2061 | 9,000 450

Gol will have the option to retain additional subscription up to $2,000 crore
against each security mentioned above. The sale will be subject to the
terms and conditions spelt out in this notification (called ‘Specific
Motification’). The stocks will be sold through Reserve Bank of India,
Mumbai Office, Fort, Mumbai - 400001, as per the terms and condiions
spacifiad in the General Mofification F Mo 4(2)-Wa&M2018, dated March
27, 218,

The auction will be conducted using uniform price method fnr 6.69% GS
2024, 7.10% GS 2029 and 6.54% GS 2032 and multiple price method
for 6.95% GS 2061. The auction will be conducted by RBI, Mumbai Office,
Fort, Mumbai on July 08, 2022 (Friday). The rasult will l:ns- announced on
the same day and payment by successful bidders will have to be made on
July 11,2022 (Monday).

For further details, please see REB| press release dated July 04, 2022 on
the BBl website — [www.rbi.org.in).

Attention Retail Investors®
(*PFs, Trusts, RRBs, Cooperative Banks, NBFCs, Corporates,
HUFz and Individuals)

Retail investors can participate in the auctions for the amounts earmarkad
for them on a non-competitive basis through a bank or a primary dealer.
Individual investors can also place bids as per the non-competitive

Classifieds

I ——

I,Alka w/o Salim John,R/0 B-
13,Anand Gram,Tahirpur,
Delhi-110095,have changed
my name to Alka Swami.

040621278-11

I;Gaurav Maggon,R/0 40A74,

Ashok Nagar, west Delhi-
110018,have changed my
minor son’s name from
Vismay to Vismay Maggon.

0040621278-10

l,Jyotirmayee Knoya d/o

Venkateswara Rao Koya
R/0.C-13D,M.1.G Flats, Vatika

Apartments,Maya Puri,Delhi-

110064, have changed my
name to Jyotirmayi Koya.

040621278-12

Thisfor the information 10 Ge eneral

public that | Nirmala Devi R/o H no
39 village- Surakhpur. Po - CRPH
camp, Jharoda Kalan, Delhi 110072
Living separately from my husbang
Anand Prakash S/o Late SH
Shersingh since last 20 years due tq
his non supportive attitude both
financially and emotionally. Now
am living with my children separatel
and have no relationship with my
husband.
Sd/-
MANOJ MITTAL
Advocatg
CH. F-623, Karkardooma Court
Delhi-110032

PUBLIC NOTICE
G behalf of my chan, puble: in gererl. is
harety imiormed thel my Chent Sn Mangal
Singh Sfo Late Sh Mek Ram - Perssaneni
Address Village Rasulpor Sadar, Post: Saha
Paolice Station: Actnam, Tahsi: Kiravali Distt
fra. Lar Fradesh-2531{0E have severad al
their refalcng and connecinng wilh ks San
Sh b Singh & Daoghber-in-Liw Smi
Hiraa Wiz Sh. Ajawvir Singh & thesr Daughlor
Anaya Dio Bh. Afsyi Singh and hava
detamed hem om al her mowshle sod
immmable properties as ey am becore
disobadnnt and dismspectid fowsrds my
dient. If snybody deals with them, shal do so
al Ber own rik and oy cienl shal nol be
responsibdeinany manner forthe same:
SAMDEEP ARYA [Advocate)
Ch, ke 2 Faliala House Courts, Mew Delh

B i kndw 1o all EEIIEI-ﬁl public that iy
client SmL Mali W/o 35 Hari Singh
agad BT we B/o 101754 SARZI MANDI
CO Park Jhuggi, lahangir Pari, el
11080133, has debarmed and dismened hor
daughter-in-kaw St Aakanshi Woo 5h,
Anil Singh tres her all mowable and
Enmovable properiies die b e condiist
tomands my client & my dient has alresdy
severnd &l her relations from her,
Anyhocy dealing wits Sms, &akanshi will
do 50 at his own risk, cost &
consequentaa. My CHent of her property
will nof be Eable & S eanner for the
same.

Mahender Singh (Advocate)
Chamber No. 1864, Westem Wing,
Tis Hazar Cowrts, Dethi-110054)

scheme through the Retail Direct portal (https:ffrbiretaildirect.org.in).
For more information, detailed list and telephone numbers of primary
dealers/bank branches and application forms please visit RBl website
(www.rbi.org.in) or FIMMDA website (www.fimmda.org).

Government Stock offers safety,
liguidity and attractive returns for long duration.

The crediiars of Kenwood Mercantile Private LimBed are herebry called upon to submt their claims with
proof on or before 19th July, 2022 to the Imerm Resclution Profassional at the address mentioned
against Enry bo, 10,

Tha finangial credfars shall submi fheir praef of claims by elecironic means ooy, A1 ofher credilors may
subimel the peodal ol claimes & pacsan, by paslar gledronic means .

Submizsion of false or misleading proofs of claim shall atteact penalties. K R

Date: 05.07.2022 Interim Resolution Professional for W's Kerwaod Mercantile Private Limited
Place: Delhi Reg. No.: IBBHIPA-DOHIP-PO101S2017-201 81666

f DEN NETWORKS LIMITED
m Regd. Office: Unit No.116, First Floor
CWing Bldg. No. 2 Kailas Industrial Complex L.B.S Marg Park Site Vikhroli (W),
Mumbai-400079, Maharashtra, India
Website: www.dennetworks.com, E-mail: investorrelations @ denonline.i in
Tel: + 91-22-25170178
CIN:L92490MH2007PLC344765

NOTICE FORTHE ATTENTION OF MEMBERS OF THE COMPANY
FIFTEENTH ANNUAL GENERAL MEETING AND INFORMATION ON E-VOTING

Notice calling the Fifteenth Annual General Meeting (*"AGM") of the Members of the Company,
scheduled to be held in compliance with all the applicable circulars issue by the Ministry of
Corporate Affairs and the Securities and Exchange Board of India, through Video Conferencing
("VC") on Wednesday, July 27,2022 at 04:00 P.M. (IST), and the standalone and consolidated
audited financial statements for the financial year 2021-22, along with Board's Report, Auditor's
Report and other documents required to be attached thereto, have been sent on July 5, 2022,
electronically, to the Members of the Company. The Notice of AGM and the aforesaid documents
are available on the Company's website at www.dennetworks.com and on the website of
the Stock Exchanges, i.e. BSE Limited ("BSE") and National Stock Exchange of India
Limited ("NSE") at www.bseindia.com and www.nseindia.com, respectively and on the

fi’ Biocon

Biocon Limited

CIN : L24234KA1978PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru -

560100, Karnataka, India

“Don’t get cheated by E-mails/SMSs/Calls promising you money™

Tel: 91 80 2808 2038, Fax: 91 80 2852 3423. Email: co.secretary@biocon.com; website: www.biocon.com.

NOTICE OF THE 44" ANNUAL GENERAL MEETING,

REMOTE E-VOTING FACILITY AND CUT OFF DATE

NOTICE is heraby given that the 44th Annual General Meeting ('AGM') of Biocon Limited {'the Company’) will be
held on Thursday, July 28, 2022 at 3:30 PM (IST) through Video Conferencing ("VC') or Other Audio-Visual
Means ("OAVM'), in compliance with the applicable provisions of the Companies Act, 2013 ('the Act') read with
the Rules framed thereunder, the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
("SEBI Listing Regulations, 2015) and General Circular No. 14/2020 dated April 8, 2020, Circular No.17/2020
dated Apnl 13, 2020, Circular No. 2012020 dated May 05, 2020 and Circular No. 2/2022 dated May 05, 2022
izsued by the Ministry of Corporate Affairs (hereinafter referred to as 'MCA Circulars’), to fransact the business
as seltforth in the 44th AGM Notice.

In compliance with MCA Circulars and SEBI Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12,
2020 read with Circular No. SEBIHO/CFD/CMD2/CIR/PI2022/62 dated May 13, 2022, the Company has sent
the Notice of the d4th AGM along with Annual Report for the FY 2021-22 on Tuesday, July 05, 2022 electronically
to all members whose email addresses are registered with the Company/Depositories as on Friday, July 01,
2022, Members may nole that the Notice of AGM along with the Annual Report, instructions for remote e-voling
and participation in the AGM through VC/OAVM are also be made available on the website of the Company at 25

..r..m. FRR Dept, 11th Floer, Tower 1, One Indlabulls Centre,
841, Senapati Bapat II-rg. Elphinstone Road,

Mumbal 400013
F‘I.IHI.I'E NOTICE

Indusind Bank

(under Rule 3 {1) of Security Interest (Enforcement) Rules, 2002)

SUBSTITUTED SERVICE OF NOTICE U/s. 13 (2) of SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Motice is hereby given to the bomowers as mentioned below that since they have defaulled in repayment of the Credit facility availed by

them from Indusind Bank Limited (IBL), their loan accounts have been classified as Non-Performing Assets on 01-Mar-2021 in the books

of the Bank as per RBI guidelines thereto, Thereafter, Bank has issved Demand natica on 14-Mar-2022 and CorrigendumonilS-May-

2022under section 13(2) of the Sacuritization and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002

(SARFAES! Act) on the tas! known addressas of the sald bormowers thareby caling upon and from them 1o repay the enfire

outstanding amaount of Rs. 61,20,224/-(Rupses Sixty One Lacs Twenty Thousand Twe Hundred and Twenty Four Only) iogathar

with further interest at the conlractual rate on the aforesaid amount and incidental expanses, cost, charges elc. as staled in the said

demand notices. However, the bormower has refused lo accept the said demand noficas and therefore the senace is being done by us by

way of this publication as per Rule 3 of the Security Interest (Enforcament) Rules, 2002 (SARFAESI Rules)

|Sr. No.l Mames &nd address of borrowers

1. |Mrs,Chanchal Jain (Borrower) 123/34, \Vishwa Karma Nagar, Kath Mandi, Rohtak, Haryana-124001

Mr. Padam K Jain (Guarantor) Kath Mandi, Vishwa Karma Nagar, Rohtak, Haryana- 124001

‘("’I‘zkl’f“? °th;egi;’tttrar % Trat”SfeLfA%e”LOf the Company: KFin Technologies Limited | wyw. hiocon.com, website of the stock exchanges i.e. www.bseindia.com and www.nseindia.com and on ='-W$ﬁ;m‘fﬁwh " -
"KFinTech") at https://evoting.kfintech.com. : P ; : 2 AT : . rE. upta (Guarantor & Morigag

. r Transfer &, KFi i 8.
The documents referred to in the Notice of AGM are available electronically forinspection by U1a-wehsis 14 Ihe Recsireay anc: Srare. [TArcler Agants (F1A) Le. kil tecafiodgies Limied (KFiich] 8 Mr. Raj Kumar (Guarantor)

https:/levoting.kfintech.com/. The dispatch of Notice of the AGM along with Annual Report through emails All residing at House No. 5001, Rajendra Colony, Near Trade Linion, Model Town road, Rohiak- 124001, Haryana
has been completed on Tuesday, July 05, 2022, - Description of secured asset: COLLATERAL:

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and | |Residantial piot no 205-L. Araa 250 S5q. Yards, situated at Mode! Town, Dist- Rohtak, Haryana-124001. East- 205 L part, Owner Dull

i . . : A : ; Chand, West- 206-R, North- 202 R, South- Road of Model Town, Rohtak
Administration) Rules, 2014, Regulation 44 of SEBI (Listing Obligations and Disclosure Reguirements) ' : .

; c . ; . Il t h hi in
Regulations, 2015 and the Secretarial Standard on General Meeting ('SS-2') issued by the Institute of Company Egrf;“ﬂqm;ﬁfmmﬁm fﬂd mwn Thmm Iamr....ﬁ “mmﬁm“ﬁ :r:; m.mri-ﬁ;r.muﬂﬂmm ”:,“mi mrmm
Secretaries of India (ICSl), as amended from time to time, the Company is pleased to provide remote e-voting thereon plus cost, changes, expanses, etc. therelo failing which we shall be at libarty to enforce the security interest including but not
facility to all its members to cast their vote electronically on all resolutions as set forth in the Nofice of the

limited io taking possassion of and salling the sacuned assat entirely at your risk as io tha cost and consaquences.
AGM through the electronic voling system of KFintech from a place other than the venue of the AGM FIR8081ok® ko par anciion 1(13) 0F e SARAFESIAC, 8o you &es probitied S ERsefarming by wity of v, Maes-o clenies.
('remote e-voting').

the aforesaid secured assets without prior written consant of the Bank. Any contravention of the said section by you shall invoke the penal
Further, pursuant to SEBI Circular No. SEBIHOICFD/ CMDICIR/Pf2020/242 dated 9th December, 2020 on

provisians as laid down undear sachon 29 of the SARFAES| Act and | or amy ofher kegal provision in this regand,
“e-Voting facility provided by Listed Entities”, e-voting process has been enabled for all the individual demat

the Members from the date of circulation of this Notice of the AGM. Members seeking to
inspect such documents can send an e-mail to investorrelations @denonline.in.

Remote e-voting and e-voting during AGM:

The Company is providing to its Members facility to exercise their right to vote on resolutions
proposed to be passed at AGM by electronic means ("e-voting"). Members may cast their
votes remotely on the dates mentioned hereinbelow (“remote e-voting"). The Company has
engaged the services of KFinTech as the agency to provide e-voting facility.

Information and instructions comprising manner of voting, including voting remotely by
Members holding shares in dematerialised mode, physical mode and for Members who have
not registered their e-mail address has been provided in the Notice of AGM. The mannerin
which persons who become Members of the Company after dispatch of the Notice of the AGM
and holding shares on the Cut-off Date (mentioned hereinbelow)/Members who have forgotten

Pleasa nole that as par sub-section (B) of secfion 13 of the Act, if the dues of IBL together with all costs, charges and expenses incurred by
|BL are tendered to IBL at any time before the date fixed for sale or ransfer, the secured asset shall not be sold or transfermed by 1BL, and

the User ID and Password, can obtain/ generate the same has also been provided in the Notice : ; il no further step shall be taken by 1BL for transfer or sale of thal secured asset. Sk
of the AGM. account holders, by way of single login credential, through their demat accounts/websites of Depositories/ Date: 05.07.2022 For indusing Bank Lid.
Place: Rohtak (Haryana) Authorised Officer

Depository Participants in order fo increase the efficiency of the voting process. Members are advised to update
their mobile number and email Id with their Depositories in order to access e-voting facility. The procedure fo
login and access remote e-voling, as devised by the Depositories is given in the AGM Mofice.

The remote e-voting will not be allowed beyond the aforesaid date and time and the remote Individual shareholders holding shares in physical form and non-individual shareholders will be able to
e-voting module shall be forthwith disabled by KFinTech upon expiry of the aforesaid period. participate in remaote e-voting at www.evoting.kfintech.com. All the members are informed that:

Members attending the AGM who have not cast vote(s) by remote e-voting will be able to vote i
electronically ("Insta Poll") at the AGM.

A person, whose name is recorded in the Register of Members as on the Cut-off Date, |
i.e. Wednesday, July 20, 2022, only shall be entitled to avail the facility of remote Il
e-voting or for voting through Insta Poll.

Manner of registering / updating email address: i

a  Members holding shares in physical mode and who have not registered/updated their
e-mail address with the Company are requested to register/update the same with
KFinTech, by clicking the link: https://ris.kfintech.com/clientservices/mobilereg/
mobileemailreg.aspx and following the registration process as guided therein or by V.
sending an e-mail request addressed to einward.ris @kfintech.com along with scanned
copy of the request letter duly signed by the first shareholder, providing the e-mail
address, mobile number, self-attested copy of PAN and copy of the share certificate to
enable KFinTech to register their e-mail address.

The remote e-voting facility will be available during the following voting period:
9:00 A.M. (IST) on Saturday, July 23, 2022
5:00 PM. (IST) on Tuesday, July 26, 2022

Commencement of remote e-voting

End of remote e-voting

IDFC First Bank Limited

[ersbwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently krown as 1I0FC First Bank Limitad)
The cut-off date for determining the eligibility of members to vote by electronic means or at the AGM is CIN - LES10TNZ014PLCDGTTS2

Thursday, July 21, 2022; Registered Office: - KRM Towers, 8th Flaor, Harrington Road, Chetpet, Chennai- 600031,
The remote e-voting period will commence on Saturday, July 23, 2022 at 9:00 AM. (1ST) and will end on Tel: +91 44 4554 4000 | Fax: +91 44 4564 4022
Wednesday, July 27, 2022 at 5:00 P.M. (IST) (both days inclusive);
. E-voting shall not be allowed beyond 5:00 PM. (IST) on Wednesday, July 27, 2022. The remote e-voting
module will be disabled by KFintech beyand 5:00 PM. (IST) on Wednesday, July 27, 2022 and once the vote
on the resolution is cast by amember, he/she shall not be allowed to change it subsequently,
The facility of e-voting through Insta-poll will also be made available during AGM for members present at the
meeting through VC/OAVM who have not cast their vote through remote e-Voting;
v.  Information and instructions including details of User ID and Password relating to e-voting have been sent to the
members through e-mail. The same login credentials should be used for attending the AGM through VC | OAVM;

IDFC FIRST
Bank

Motice under Section 13 (2) of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-borrowers availed the below menfioned sscured loans from IDFC FIRST Bank Limited {erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective propedies, As they have
failed to adhera to the terms and conditions of the respective loan agreements and had becorme regular, their ioan were classified
as MNPA as per the RBI guidelines, Amounts due by them lo IDFC FIRST Bank Limited {erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respeciive
notices issued more particularly described in the foflowing table and further interast on the said amounts shall also be applicable
and the same wall be charged as per contraciual rate with effect from thear respective dates

b)  Membersholding shares in dematerialised mode and who have not registered/updated vi. The Company has appointed Mr. \/ Sreedharan, Practising Company Secretary and in his absence Mr. - Name of Saction | Cutstanding

the!re-malll addreSSW|ththe|rDep05|tory Part|0|pant, are requestedto register/ update Pradeep B Kulkarni or Ms. Devika Sathg.ranara'_.rana. Pracicing CCH'HPEW_I.-' Secretaries, Parners, Mis. V S Accourl Type of harowers ind 13 (2) amount as Property Address

their e-mail address with the relevant Depository Participant with whom they maintain : . e i No na Loan co-borrowars Natice Datal PEF Section

iheir demat account. Sreedharan and Associates, Company Secretaries, Bengaluru as the Scrutinizer to scrutinize the remote e- ' ) 13 (2) Notice
In case of any query pertaining to e-voting, Members may refer to the "Help" and "FAQs" voting process and Insta-poll atthe AGM in a fair and transparent manner; 4 | 28830406 LOAN 1. GAGANDEEP 01.07.2022 1 1518.717. 76/ ALL THAT PIECE AND PARCEL OF
sections/E-voting user manual available through a dropdown menu in the "Downloads" section vii. The members who have cast their vote by remote e-voling prior to the AGM may also attend the AGM sagina0o] AGAINST | 50 HARIRAM o ' PROPERTY MEASURING 65 MARLA,
of KFinTech's website for e-voting: https://evoting.kfintech.com. through VC/OAVM but shall not be entitled to cast their vote again; PROPERTY| 2 HAR| RAM SITUATED AT MOHALLA  ABADPURA,
Members are requested to note the following contact details for addressing queries/ 1 GAGANDEER STREET HNO. 3, HOUSE WNO, ES-379,

viii. Persons whose names are recorded in the register of membersibeneficial owners maintained by the
depositories as on the cut-off date only shall be entitied to vote using the remote e-voting facility or at the
AGM through Insta-poll;

. Any person who acquires shares of the Company and becomes a member of the Company after the
dispatch of the Notice of the AGM and holds shares as on the cut-off date, 1.e. Thursday, July 21, 2022, may
obfain the login ID and password by sending a request at einward.ris@kfintech.com and / or follow the
instructions as specified in the AGM Notice. However, if a person is already registered with KFin
Technologies Limited, then the existing user |0 and password can be used for e-voting.

grievances, if any:

Shri Raj Kumar Kale, Asst. Vice President
KFin Technologies Limited

(Formerly known as KFin Technologies Private Limited) i
Selenium Tower B, 6™ Floor, Plot 31-32, Gachibowli, Financial District,
Nanakramguda, Hyderabad 500 032

Phone No: +91 406716 1700

Toll-free No: 1800-309-4001 (from 9:00 a.m. to 6:00 p.m. on all working days)
E-mail: einward.ris @kfintech.com

Members will be able to attend the AGM through VC, through JioMeet, at

REMAINING PORTION HNO. ES-379,
TEHSIL & DISTRICT-JALANDHAR, PUNJAB-

144001, AND BOUNDED AS:

EAST: HOUSE OF TARSEM LAL

WEST. STREET

NORTH: STREET

SOUTH: SH. MULAKH RAJ REMAINING

PORTION H.NO. ES-379

You are hereby called upon 1o pay the amounis o IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the defails shown in the above fakle

https://jiomeet.jio.com/dennetworksagm/. The Information about login credentials to be
used and steps to be followed for attending the AGM are explained in the Notice of the AGM.
Members who have cast their votes(s) by remote e-voting may also attend the AGM but shall
not entitled to cast their vote(s) again at the AGM.

By order of the Board of Directors
For DEN Networks Limited

Sd/-
Hema Kumari

Date: July 3, 2022 Company Secretary & Compliance Officer

Place: New Delhi

In case of queries related to e-voling, members may refer the Freguently Asked Questions (FAQKs) and E-voling user
manual available atthe “Download” section of https:/levoting.kfintech.com (KFintech Website) or may contact to
Mr. Suresh Babu, Manager, KFin Technologies Limited (Unit: Biocon Limited), Selenium, Tower B, Plot No. 31 & 32,
Financial District, Nanakramguda, Serilingampally Mandal, Hyderabad - 500032 or email at
einward.ris@kfintech.com or evoting@kfintech.com or call at 040 - 6716 2222 ortoll free No.- 1800-308-4001.

For Biocon Limited

Sdi-
Place: Bengaluru Mayank Verma
Date: July 05, 2022 Company Secretary

financi“. ep. .in

with confracted rate of interast thereupon from their respactive dates and other costs, charges etc. within 60 days from the
date of this publication, failing which the undersigned shall be constrained to initate proceedings, under Section 13 (4) and
seciion 14 of the SARFAES! Act, against the mortgaged properties mentoned hereinabove o realize the amouni due fo
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13} of the said Act from transferring the
said secured assels either by way of salefleasa or otherwise. Sdi-
Authorized Officer

IDFC FIRST Bank Limited

{ersiwhile Capital First Limited, amalgamated with

IDFC Bank Limited and presently known as IDFC First Bank Limited)

Date : 06.07.2022
Place : PUNJAB

New Delhi
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FOLLOW-UP PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF RESIDUAL EQUITY PUBLIC SHAREHOLDERS OF
GENESIS EXPORTS LIMITED
CIN NO: L26910WE1981PLCO33906
Registered office:- "Chitrakeot®, 10th Floor, 2304, A.J.C. Bose Road, Kolkata - 700020
Tel. No.: 91-7604088814/15116/1T7; Email: genesis.exportsi@genesisexp.com; Website: www.genesisexp.com

In pursuance of the Delsting Offer made by Mr. Sushil Jhunghunwala, Ms, Gyaneshwan Jhunjhunwala, Mr. Ajit Jhunjhunwala, hMs. Nidhi
Jhunjhenwala, SKJ Investment Private Limiled (hersinafter collectively referred to as"Acquirers") for acquiring up to 1,35,268 fully
paid-up Equity Shares of face value of Rs.10.00/- ("Equity Shares”) representing 25.07% of the total paid-up equily share capital {"Offer
Shares’) of Genesis Exports Limitad {*GEL" or “the Company”), 1,27,925 Equity Shares representng 23.71% of the total paid-up
equity share capital of the Company were tendered, which had been subsequently accepted by the Acquirers,

This Follow-up Public Announcement ("FPA™) i being made in accordance with the provisions of Regulation 27 and such other
applicable provisions of the Securiies and Exchange Board of India (Delisting of Equity Shares) Regulafions, 2021, az amended from
fime 1o fime, ("Delisting Regulations™). made to the Residual Equity Public Shareholders holding Equity Shares of the Company, to
tender their Equity Shares.

This FPA is in continuation to and should be read n conjunction with the Inilial Public Announcemant dated August 20, 2021 ['IPA"),
Detailed Public Announcement dated Mowamber 11, 2021 published on Movamber 12, 2021 "DPA'), the Letter of Offer dated Movember
11, 2021 ('LoF'), the Past Offer Public Annauncement publshed on Decernber 02, 2021 (“Post Offer PA"), Exit Offer Latler dated
January 06, 2022 {"Exit Offer Letter") and the Delisting Notics ssued by the Caleutta Stock Exchangs of India Limited ("CSE™) vide its
nolice nurmber I:uaanng referance number ‘CSE/L D 5398202 F dated January 05, 2022 mentioning the effective date of delisting of the
Equity Shares of the Company being January 06, 2022 (*CSE Delisting Notice”).

Al Capitalized berms vsed buf notdefined in thes FPA shall hawe the same meaneng asssgned to them as inthe DPAand the LoF,

1. DUTSTANDING EQUITY SHARES AFTER DELISTING

In accordance with Regulaton 26 read with Regulation 27 of the Delisting Regulations, all the Residual Equity Pubsc Shareholders of
the Company who did not or were not able to parlicipate in the Reverse Book Buliding process through the Stock Exchange
mechanism of BSE Limited, may bender thesr Equity Shares fo the Acguirers at & price of Rs, 965(- per equity share ["Exit Prica™) for
a period of one year starting from the date of delisting of the Equity Shares of the Company i.e. from January 06, 2022 to January 05,
2023 (“Exit Period™) and avail the exit opporiunity at the Exit Price;

. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS

Subject to any regulatory approvals as may be required, the Acquirers intand 10 make payments on a manthly basis, within 10
working days of the end of the relevant maonth (“Manthly Payment Cycle™), Payments will be made only o those public
shareholders who have validly tlendered their Equity Shares by following the instructions [aid out in the Exit Offer Latter and the
application form (“Exit Application Form™) enclosed with the Exit Offer Lelter,
The acquirers hereby invite the Residual Equity Public Sharsholders to avail the exit opportuniy 2t the Exit Price during the Ext Period. if
the Residual Equity Public Sharehalders have any query with regands to the Delisting Offer, they should conswt the Manager to the Exit
Orffer or Reqistrar to the Exit Offer 25 per the details given below;

REGISTRAR TO THE EXIT OFFER
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Charterad Capital and Investment Limited
418-, "215 Adrium”, Andheri Kurla Road,
Andher (East), Mumbai 400 (83

Tel Mo 022- GES2 4111/6222

Contact Person: Mr. Amitkumar Gattani
Email id: mumbai@chartersdeapeal net
Website: www.charteredcapital net

SEBI Registration No: INMOOOO04018
Validity: Permanent

CIM: L45201GJ 1 9E6PLCODBSTT

gy

Maheshwari Datamatics Pvt. Lid.

23, R.N. Mukheree Road, Sth Floor, Kolkata - FO0001
Tel. No.: +81 33 2248 2248

Fax No.: +81 33 2248 4787

Email: mdpldc@vahoo.com

Website: www.mdpl.in

Contact Person: Mr. 5 K Chaubey

SEBI| Registration No: INRODD000353

Validity: Permanent

CIN: V2022 1TWB1982PTC034385
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Sd-

Director

Sushil Jhunjhunwala

For and on behalf of Acquirars

For and behalf of Board of
SKJ Investments Private Limited (Acquirer V)

Sdi-
Ajit Jhunjhunwala
Director

Data : Tuesday, July 05, 2022
Place: Kolkata

PUBLIC NOTICE

General Public is hereby informed
that Sh. Amarijit Singh Sabharwal S/o
Late Sh Manohar Singh Sabharwal
R/o 11/59/2 & 2A and 11/60/2, Sadar
Bazar, Delhi Cantt, New Delhi-
110010, owner of lease-hold rights &
legal possessor of property bearing
No. 11/59/2 & 2A and 11/60/2. Sadar
Bazar, Delhi Cantt in Survey No 49/14
has requested Delhi Cantonment
Board for recording his name in the
House Tax Register in respect to
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Union Bank

Oof India

property bearing No 11/59/2 & 2A and
11/60/2. Sadar Bazar, Delhi Cantt
being the owner of lease-hold rights in
the said property. The said property is
in his exclusive possession. If any
person has objection to the recording
of his name in respect of the said
properties, he/she/they may file
his/her/their objection(s) within 30
days of the publication of this notice to
the Chief Executive Officer of Delhi
Cantonment Board. failing which the
matter for recording of the name in
the House Tax Register qua the said
properties shall be considered by the
competent authority in accordance
with law.
For and on behalf of Sh. Amarjit Singh
Sabharwal S/o Late Sh. Manohar
Singh Sabharwal R/o 11/59/2 & 2A and
11/60/2, Sadar Bazar, Delhi Cantt, New
Delhi-110010.
Sd/-
SHAHID KHAN
ADVOCATE
Enrol. No. D/7293/19
Ch. No. 1218. Lawyer’s
Chamber Block Rohini Courts
Complex, New Delhi -110085
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[ PUBLIC NOTICE |

General Public is hereby informed
that Sh. Arvinderjeet Singh Panesar
S/o Late Sh Mohan Singh R/o 111/5/55-
1A & IlI/5/55-2A Gopinath Bazar,
Delhi Cantt, New Delhi- 110010,
owner of lease-hold rights & legal
possessor of property bearing No
Property No. I11/5/55-1A, 111/5/55-2A
and I1l/5/59, Gopinath Bazar, Delhi
Cantt. New Delhi-110010 in Sy. No.
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in respect of the said properties.
he/she/they may file his/her/their
objection(s) within 30 days of the
publication of this notice to the Chief
Executive Officer of Delhi
Cantonment Board, failing which the
matter for recording of the name in
the House Tax Register qua the said
properties shall be considered by the
competent authority in accordance
with law.
For and on behalf of Sh. Arvinderjeet
Singh Panesar 5/0 Late Sh. Mohan
Singh R/o 11I/5/55-1A & 111/5/55-2A
Gopinath Bazar, Delhi Cantt. New
Delhi -110010.
Sd/-
SHAHID KHAN
Enrol. No. D/7293/19
Ch. No. 1218. Lawyer’s
Chamber Block Rohini Courts
Complex, New Delhi -110085
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